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(e) if so, the result of such an
examination?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) No, Sir.
(c) Yes, Sir.
(d) No, Sir,
(e) Does not arise.
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Quota for 8.Cs. and 8§.Ts. in Public
Undertakings

Shri Kapur Singh:
Shri Solank!:
|_ Sbri Siddiah:

2190,

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
issued orders to the Public Under-
takings extending further the period
for reserving quotas for the Sche-
duled Castes and Scheduled Tribes
for employment in the undertakings;

(b) whether Government have
made any survey to find out to the
extent to which these facilities have
helped the members of these commu-
nities to raise their standard; and

(c) whether there is any time limut
for which this facility is proposed to
be given?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (c). Posts under
Public Sector Undertakings are not
posts under Government, nor do Arti-
cles 15, 16 and 335 of the Constitution
apply to employment in the Under-
takings. Tegally also, no scheme of
reservation of posts for Scheduled.
Castes and Scheduled Tribes can be
forced on the Public Sector Under-
takings by Government.  Neverthe-
less, Ministries administratively con-
cerned with the Public Sector Under-
takings have been requested by the
Ministry of Home Affairs to issue in-
structions to the Undertakings under
their control to make reservations
for Scheduled Castes and Scheduled
Tribes on the lines of the reservations
in the Central Government Services.
Where the scheme is adopted in &
Public Sector Undertiking, there »
no time-limit for its continuance.

(b) No,





